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File No. XXI/ENV/NGT/CC/153/2024/ 155                                  Dated: 01.07.2024 

       BY-EMAIL 

 

To,  

     The Registrar General,  

     Principal Bench,  

     Hon'ble National Green Tribunal,  

     Copernicus Marg,  

     New Delhi-110001 

     Email: judicial-ngt@gov.in  

 

 Subject: Submission of Joint Committee Report in O.A. No. 275 of 2024, titled 

"Kausambi mei NGT ke niyamo ko undekha kar ho raha avaidh khanan, 

baalu mafiyoo ne Yamuna nadi ki dhaara mai bana diya raasta" appearing 

in Circle Samachar dated 13.02.2024 
 

Ref: Letter No.XXI/ENV/NGT/CC/153/2024 dated 27.06.2024 of this office. 

Sir, 

         In compliance of the direction dated 01.04.2024 passed by this Hon'ble National 

Green Tribunal in O.A. No. 275/2024, titled "Kausambi mei NGT ke niyamo ko undekha 

kar ho raha avaidh khanan, baalu mafiyoo ne Yamuna nadi ki dhaara mai bana diya 

raasta" appearing in Circle Samachar dated 13.02.2024 
 

          I am directed to refer to the above mentioned subject matter & referred letter and 

to say that the report vide referred letter was inadvertently sent without annexures so 

the same may be ignored and please find the enclosed hereby Joint Committee Report 

along with all annexures with a request to put up before Hon'ble Tribunal for kind 

perusal and consideration. 

 

Encl: As above 

Yours Sincerely  

 

 

 

 
(Dr. Preeti Tripathi) 

Scientist ‘D’ 
 

Copy to for information and further necessary action. 
1. Shri Kamal Kumar, Scientist ‘E’, CPCB, Lucknow Email: kamalkumar.cpcb @nic.in  
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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 275/2024 

IN THE MATTER OF: 

News item titled " Kausambi mei NGT ke niyamo ko undekha kar ho raha 

avaidh khanan, baalu mafiyoone Yamuna nadi ki dhaara mai bana diya 
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Joint Committee Report 

in compliance of  

Hon’ble NGT order dated 01.04.2024 in OA No. 275/2024 

 

 

  

This Original Application is registered (OA No. 275/2024) in suo-motu on the basis of the 

news item titled "Kausambi mei NGT ke niyamo ko undekha kar ho raha avaidh khanan, 

baalu mafiyoone Yamuna nadi ki dhaara mai bana diya raasta" appearing in Circle 

Samachar dated 13.02.2024 and Hon’ble NGT ordered on dt. 01.04.2024 the following: - 

1. “8. In the circumstance of the case, we also deem it proper to constitute a Joint Committee 

comprising of Regional Officer, MoEF & CC, Lucknow and representative of the Member 

Secretary, Central Pollution Control Board. Regional Officer, MoEF & CC will act as the 

coordinating agency. The Joint Committee will carry out the spot inspection and ascertain 

the truthfulness of the allegations made in the newspaper report especially the photographs 

which are shown in the report depicting illegal mining in the middle of the riverbed. The 

committee will also ascertain the status of illegal mining within the District Kaushambi and 

submit the report before the Tribunal at least one week before the next date of hearing by 

e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF 

and not in the form of Image PDF.  

 

2. This Original Application is registered suo-motu on the basis of the news item titled 

"Kausambi mei NGT ke niyamo ko undekha kar ho raha avaidh khanan, baalu mafiyoo ne 

Yamuna nadi ki dhaara mai bana diya raasta" appearing in Circle Samachar dated 

13.02.2024. The news item relates to alleged illegal sand mining at Simri Ghat in Pipri 

Police Station area of Kaushambi district in Uttar Pradesh. As per the news item the sand 

mafia is illegally extracting sand and has created a passage in the mainstream of Yamuna 
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River by using the JCB and that the video of illegal sand mining from the river is viral in 

the social media. The news report states that the illegal sand mining is going on by stopping 

the flow of River Yamuna and by using JCB and Pokland machine.  

3. The news item raises substantial issue relating to compliance of environmental norms.  

4. District Magistrate, Kaushambi has sent a letter dated 28.03.2024 to the Registrar of the 

NGT enclosing therewith certain documents. Referring to those documents learned counsel 

for the District Magistrate submits that during inspection no illegal mining in the area 

concerned has been found and the mining in Village Semari/Manjhiyari is being done as 

per the mining lease. He has submitted that the District Magistrate Mr. Rajesh Kumar Rai 

has instructed him to say that no illegal sand mining is going on in District Kaushambi. The 

District Magistrate Mr. Rajesh Kumar Rai is directed to file an affidavit stating in clear 

terms the status of illegal mining within District Kaushambi within two weeks from today 

by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support 

PDF and not in the form of Image PDF. “ 

In compliance of the Hon’ble NGT order, the following Joint Committee (JC) has been 

constituted:  

  Sh. Kamal Kumar, Scientist-E, CPCB, RD-Lucknow (nominated by CPCB)  

  Dr. Preeti Tripathi, Scientist-D, Regional Office, MoEF&CC, Lucknow (nominated by 

MoEF&CC)  

During the field visit on May 27 - 28, 2024, Sh. Pushpendra Gautam, Revenue Officer, 

Kaushambi, Sh. R. S. Gautam, Lab Assistant, UPPCB, Prayagraj, Sh. Ajit Pandey, 

Mining Officer, Kaushambi, Sh. Shatrughan Singh, Mining Inspector, Kaushambi were 

also present. 

1. In compliance of the Hon’ble NGT order, Joint Committee visited the field on dated May 

27-28, 2024, to the spot inspection and ascertain the truthfulness of the allegations made in 
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the newspaper report especially the photographs which are shown in the report depicting 

illegal mining in the middle of the riverbed. Based on the inspection and information 

collected during field visit, the Joint Committee observations are as under: 

1.1. The joint committee visited the alleged illegal sand mining at Simri Ghat in Pipri Police 

Station area of Kaushambi district in Uttar Pradesh as mentioned in news item.  

1.2. During the visit, no sand mining activities was observed on the ground at Simri Ghat. 

As per the information given by mining inspector at the site, the alleged Simri Ghat 

site is in jurisdiction of Prayagraj mining district, not in Kaushambi mining 

jurisdiction. Simri ghat area is in the distributary (lagoon created by bifurcation of 

main Yamuna River stream due to summer condition) of river Yamuna not on the 

mainstream. However, a temporary pathway and a weigh bridge with camera (Pic.01 

to 04) was found at the said site. The pathway was being used by M/s Tara Enterprises, 

Manjhiyari Village (an operational mining site 2.5 Km away from the Simri ghat in 

Prayagraj district) for transporting the extracted Sand material. The mining site, M/s 

Tara Enterprises was also visited on the same day and was found operational. 

1.3. As per the directions given by Hon’ble NGT in its order to verify the status of illegal 

sand mining in Kaushambi district, the committee visited Five (05) other mining sites 

located in Kaushambi district and Two (02) mining sites in Prayagraj mining 

jurisdiction, which were transporting their extracted material through Kaushambi 

district. The status of Seven (07) mining sites is given below: 

1.3.1. M/s Tara Enterprises, Manjhiyari, Prayagraj:  

During the Joint Committee visit, the mine M/s Tara Enterprises with Khand 

Sankhya no.  06 was found operational. The mining was carried out at the site 

in opencast and semi-mechanized way as per Environmental Clearance (EC). 

As per discussion with mine representatives (M/s Tara Enterprises), they 
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informed that a valid EC and deed agreement obtained; however, the proof 

could not be provided by them during the site visit. The copy of CTO obtained 

from UPPCB (dated 12.12.2023 and valid upto 31.12.2027) is annexed as 

Annexure 1. The mine lease area was adjacent to the distributary of river 

Yamuna not on the mainstream (Pic.05 & 06).  As per information provided by 

mine representative, the transportation of excavated material is through 

Kaushambi district only. However, the mine lease area is in Prayagraj district 

mining jurisdiction. As per the CTO, total mining lease area is 10 Hectare, 

which was demarcated with A, B, C & D pillars on the site. Water sprinkling 

on approach road was observed during the visit, however, continuous sprinkling 

should be done to reduce the dust emissions. CSR activities proof could not be 

provided / showed during visit. 

1.3.2. M/s Ravi Shankar Shukla, Bhillore Village mining site, Prayagraj   

During the Joint Committee visit, the mine at M/s Ravi Shankar Shukla, 

Bhillore Village with Khand Sankhya no. 03 was found non-operational (Pic.07 

to 08). As per information provided by representative mine was operational till 

06.05.2024 and EC application is in process. The copy of  CTO obtained from 

UPPCB (dated: 07.03.2024 is valid upto 31.12.2025) is annexed as Annexure 

2. The mine lease area was adjacent to the distributary of river Yamuna not on 

the mainstream. The mine lease area is in Prayagraj district mining jurisdiction. 

As per CTO, total mining lease area is 8.0 Hectare. However, the mining 

operation till 06.05.2024 without EC appraisal is a violation under EPA Act, 

1986.  
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1.3.3. M/s Aman Brickfield, Kattaiya, Kaushambi:  

During the Joint Committee visit, the mine M/s Aman Brickfield, Kattaiya with 

Khand Sankhya no.  10/19 to 10/20 was found operational. The mining was 

carried out at the site by opencast and manual mining way as per Environmental 

Clearance (EC). The copy of the EC of M/s Aman Brickfield, Kattaiya (issue 

date: 22.11.2021), deed agreement (duration 03.12.2021 to 02.12.2026) and 

CTO obtained from UPPCB (dated 22.05.2023 and valid upto 31.12.2027) are 

annexed as Annexure 3-5, respectively. The mine lease area was adjacent to 

the distributary of river Yamuna not on the mainstream. The mine lease area is 

in Kaushambi district mining jurisdiction. As per the EC, total mining area was 

10 Hectare, which was demarcated with A, B, C & D pillars on the site. One of 

the pillars was found just 24 feet (08m) from the bank of river Yamuna against 

the standard of 50m (Pic.09 & 10). Water sprinkling on approach road was 

observed during the visit, however, continuous sprinkling should be done to 

reduce the dust emissions. CSR activities proof could not be provided / showed 

during visit. 

1.3.4. M/s Arshad Siddiqui, Kattaiya, Kaushambi: 

During the Joint Committee visit, the mine M/s Arshad Siddiqui, Kattaiya with 

Khand Sankhya no.  10/10 to 10/13 was found operational. The mining was 

carried out at the site in semi-mechanized way as per Environmental Clearance 

(EC). The copy of EC of M/s Arshad Siddiqui (issue dated 29.12.2023) and 

deed agreement (duration 12.01.2024 to 11.01.2029) are annexed as Annexure 

6,7 respectively. However, the valid CTO was not available during the site visit. 

The mine lease area was adjacent to the distributary of river Yamuna not on the 

mainstream (Pic.11 & 13).  The mine lease area is in Kaushambi district mining 

26



 
Page 6 of 12 

 

jurisdiction. As per the EC, total mining area was 20 hectares, which was 

demarcated with A, B, C & D pillars on the site. Water sprinkling on approach 

road was observed during the visit, however, continuous sprinkling should be 

done to reduce the dust emissions. CSR activities proof could not be provided / 

showed during visit. The mining operation noticed during the site visit without 

valid CTO is a violation under EPA Act, 1986. 

1.3.5. M/s Arun Kumar Tripathi, Ramnagar, Mahewa, Kaushambi  

During the Joint Committee visit, the mine M/s Arun Kumar Tripathi with 

Khand Sankhya no.  16/11 to 16/14 was found operational. The mining was 

carried out at the site by opencast & semi-mechanized way as per 

Environmental Clearance (EC). The copy of EC of M/s Arun Kumar Tripathi 

(issue date 27.12.2023), deed agreement (duration 04.01.2024 to 03.01.2029) 

and CTO (dated: 18.01.2024 and valid upto 31.12.2024) are annexed as 

Annexure 8-10, respectively. The mine lease area was adjacent to the 

distributary of river Yamuna not on the mainstream (Pic.14 & 15).  The mine 

lease area is in Kaushambi district mining jurisdiction. As per the EC, total 

mining area was 25 hectares, which was demarcated with A, B, C & D pillars 

on the site. Water sprinkling on approach road was observed during the visit, 

however, continuous sprinkling should be done to reduce the dust emissions. 

CSR activities proof could not be provided / showed during visit. 

1.3.6. M/s Mahesh Chandra, Badhari, Pabhosa, Kaushambi: 

During the joint committee visit the mine M/s Mahesh Chandra with Khand 

Sankhya no.  13/15 to 13/17 was found operational. The mining was carried out 

at the site by opencast and manual mining way as per Environmental Clearance 

(EC). The copy of EC of M/s Mahesh Chandra (issue date: 30.12.2021), deed 
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agreement (duration 01.01.2022 to 31.12.2026) and CTO (dated: 26.03.2023 

and valid upto 31.12.2026) are annexed as Annexure 11-13. The mine lease 

area was adjacent to the distributary of river Yamuna not on the mainstream 

(Pic.16 & 17).  The mine lease area is in Kaushambi district mining jurisdiction. 

As per the EC, total mining area was 11 hectares, which was demarcated with 

A, B, C & D pillars on the site. Water sprinkling on approach road was observed 

during the visit, however, continuous sprinkling should be done to reduce the 

dust emissions. As informed by the mine representative, they have installed 

solar panels in nearby villages under CSR activities to nearby villages. 

However, CSR activities proof could not be provided / showed during visit. 

1.3.7. M/s Maa Vaishno Traders, Chayal, Kaushambi  

During the Joint Committee visit the mine M/s Maa Vaishno Traders with 

Khand Sankhya no.  9/27 to 9/29 was found non-operational. The copy of the 

EC of M/s Maa Vaishno Traders (issue date 04.05.2022), deed agreement 

(duration 01.06.2022 to 31.05.2027) and CTO (dated: 25.05.2023 and valid 

upto 31.12.2024) are annexed as Annexure 14-16. The mine lease area was 

adjacent to the distributary of river Yamuna not on the mainstream.  The mine 

lease area is in Kaushambi district mining jurisdiction. As per the EC, total 

mining area was 21.5 hectares, which was demarcated with A, B, C & D pillars 

on the site. As per the available office record, it is evident that M/s Maa Vaishno 

Traders, Chayal, Kaushambi are irregular in the submission of the six-monthly 

compliance report to the MoEF&CC, Regional Office, Lucknow, which is a 

non-compliance noticed under EIA notification, 2006.  

1.4. As the information provided by Mining department Kaushambi that the task force has 

been constituted vide order no. 616/86-2018-317/2005 dated. 20.03.2018 (Annexure 
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– 17) to vigilance and action for illegal mining. The action taken by the department 

during the last Six months are attached as Annexure – 18. 

As per the field visit observations and factual status of the grievances based on records 

made available to the committee by the concerned department, the suggestions are as 

follows: 

i. The PTZ camera should be installed for 24X7 surveillance on priority basis. The 

cameras should be connected to Mining department servers for verification purpose. 

ii. As per the information provided by the representatives of mines M/s Ravi Shankar 

Shukla, Bhillore Village mining site, Prayagraj with Khand Sankhya no. 03, the mine 

was operational till 06.05.2024 and Environmental Clearence (EC) application is under 

process for approval. The mining operated till 06.05.2024 without EC appraisal is a 

violation under EPA Act, 1986, so concern department must impose Environmental 

Compensation (EC) and action needs to be taken by the competent authority of the 

concerned district as per rules.  

iii.  M/s Arshad Siddiqui, Kattaiya, Kaushambi with Khand Sankhya no.  10/10 to 10/13 

was found operational without valid CTO during visit 27-28 May, 2024, so concern 

department must impose Environmental Compensation (EC) and competent authority 

of the concerned district must take appropriate action as per rule. 

iv. As per the available office record, it is evident that M/s Maa Vaishno Traders, Chayal, 

Kaushambi are irregular in the submission of the six-monthly compliance report to the 

MoEF&CC, Regional Office, Lucknow, which is a non-compliance noticed under EIA 

notification, 2006. It is suggested that all new mining lease holder needs to submit the 

detailed condition wise six-monthly compliance report to the MoEF&CC, Regional 

Office on regular basis enclosing the copies of NOCs and proof of the compliance done.  
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v.  No any significant plantation was observed on 07 mining sites inspected by the joint 

committee. The green cover development/tree plantation is to be done in an area 

equivalent to 20% of the total leased area either on river bank or along road side 

(Avenue Plantation) in consultation with local DFO as per CPCB guidelines.  

vi. The expenditure done so for Corporate Social Responsibility/ Environmental Protection 

measures and compliances done for commitment made during public hearing have not 

been submitted by Project authorities of all the inspected Mining areas to MoEF&CC, 

Regional office, Lucknow along with the six-monthly compliances, which needs to be 

submitted on regular basis. 

vii. The task force (constituted by order no. 616/86-2018-317/2005 dated. 20.03.2018) 

should take appropriate necessary strict action against illegal mining as per rule. 

viii. The mining of Sand/Morum material should be done as per the guidelines of 

“Sustainable Sand Mining Management Guidelines, 2016” and “Enforcement & 

Monitoring Guidelines for Sand Mining, 2020” by Ministry of Environment, Forest & 

Climate Change. Concerned department must verify and take the appropriate action if 

violation found. 

The above Joint Committee Report is being filed for the kind perusal and consideration of the 

Hon'ble Tribunal. 

 

  

 

(Dr. Preeti Tripathi) 

Scientist-D  

Regional Office,  

MoEF&CC, Lucknow 

(Kamal Kumar) 

Scientist-E 

Regional Directorate, 

CPCB, Lucknow 
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 Photographs of during the visit in mining sites 

  

Pic.01: Simri ghat Mining area, Prayagraj Pic.02: Simri ghat Mining area ptz camera, 

Prayagraj 

  
Pic.03: Simri ghat Mining area, Prayagraj Pic.04: Simri ghat Mining area pathway on 

distributary, Prayagraj 

  

Pic.05: Manjhiyari Mining area, Prayagraj Pic.06: Manjhiyari Mining area, Prayagraj 

  

Pic.07: Bhillore Mining area, Prayagraj Pic.08: Bhillore Mining area, Prayagraj 
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Pic.09: M/s Aman Brickfield, Kattaiya ghat 

Mining area, Kaushambi 

Pic.10: M/s Aman Brickfield, Kattaiya ghat 

Mining area (marked Pole), Kaushambi 

  
Pic.11: M/s Arshad Siddiqui, Kattaiya ghat 

Mining area, Kaushambi 

Pic.12: M/s Arshad Siddiqui, Kattaiya ghat 

Mining area, Kaushambi 

 

 

Pic.13: M/s Arshad Siddiqui, Kattaiya ghat 

Mining area, Kaushambi 

Pic.14: M/s Arun Kumar Tripathi, Ramnagar, 

Mahewa, Mining area, Kaushambi 

 

 

 

Pic.15: M/s Arun Kumar Tripathi, Ramnagar, 

Mahewa, Mining area, Kaushambi 

Pic.16: M/s Mahesh Chandra, Badhari, Pabhosa 

Mining area, Kaushambi 
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Pic.17: M/s Mahesh Chandra, Badhari, Pabhosa Mining area, Kaushambi 
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to TARA ENTERPRISES located at M/S Tara Enterprises Ordinary Sand
Mining Project,  located at Yamuna River Bed, Khand No.06, Village  Maghiyari, Bhambhor, Tehsil
Bara, District - Prayagraj, U.P.,PRAYAGRAJ,211019. subject to the provisions of the Water Act, Air
Act and the orders that may be made further and subject to following terms and conditions :-
1.					This CCA TARA ENTERPRISES granted for the period from 12/12/2023 to 31/12/2027 and valid for
manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

194213/UPPCB/Allahabad(UPPCBRO)/CTO/both/PRAYAGRAJ/2023 Date: 12/12/2023

To,

M/s

TARA ENTERPRISES

M/S Tara Enterprises Ordinary Sand Mining Project,  located at
Yamuna River Bed, Khand No.06, Village  Maghiyari, Bhambhor,
Tehsil  Bara, District - Prayagraj, U.P.,PRAYAGRAJ,211019

Application Id-
23052054

S
No

Product Quantity Unit

1 Ordinary Sand 160000 Cubic Meters/Year

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 1.0 KLD Septic Tank Soak Pit

S.No. Parameter Standard
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dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 Dust
emission

during
manual
mining,

transportati
on and

loading/unl
oading of
Ordinary

Sand.

Particulate
Matter

water
sprinkling

system and
Green Belt for
controlling dust

emission.

S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air

Standard as per
E(P) Act 1986.

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-
1.	This consent is valid for production capacity Ordinary Sand- 160000 Cu meter/year by opencast and semi
mechanized mining in 10.0 Hectare Lease area at Khand No.- 06, Village – Maghiyari, Bhambhor, Tehsil –
Bara, District – Prayagraj, U.P..
2.	Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC23B001UP163081 dated
04.05.2023 and submit its compliance report to UPPCB.
3.	If the lease agreement expires prior to 31-12-2027, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease/Environmental Clearance.
4.	Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.
5.	The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.
6.	Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
7.	Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
8.	The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
9.	Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Ordinary Sand.
10.	Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
11.	Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
12.	All trucks, tractors used in transportation of Ordinary Sand shall be covered by canvas sheet to prevent
dust emission.
13.	Water will be sprayed after loading activity (if Ordinary Sand collected could be dry condition)
14.	The dust suppression measures like water spraying will be done on the haul roads and working areas.
15.	Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
16.	Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
17.	Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time.
18.	Consent fees if revised, shall be payable by industry from the date of its applicability.
19.	Industry shall comply with the relevant provisions of Environmental Laws.
20.	If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

                                                                                    
                                                                                    

 Chief Environmental Officer (circle-2)
Copy to:

                                                                                    

RAJENDRA 
SINGH

Digitally signed by 
RAJENDRA SINGH 
Date: 2023.12.14 
11:29:36 +05'30'
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Regional Officer, UPPCB, Prayagraj with direction to send the compliance report of CTO conditions on
quarterly basis.

                                                                                    
Chief Environmental Officer (circle-2)

                                                                                    

RAJENDRA SINGH

Digitally signed by 
RAJENDRA SINGH 
Date: 2023.12.14 
11:29:45 +05'30'
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to RAVI SHANKAR SHUKLA located at BHILORE, BARA, PRAYAGRAJ.
subject to the provisions of the Water Act, Air Act and the orders that may be made further and subject to
following terms and conditions :-
1.					This CCA RAVI SHANKAR SHUKLA granted for the period from 07/03/2024 to 31/12/2025 and
valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

202477/UPPCB/Allahabad(UPPCBRO)/CTO/both/PRAYAGRAJ/2024 Date: 07/03/2024

To,

M/s

RAVI SHANKAR SHUKLA

BHILORE, BARA, PRAYAGRAJ Application Id-
24757600

S
No

Product Quantity Unit

1 Sand 160000 Cubic Meters/Year

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 1.0 kld Septic Tank soak pit

S.No. Parameter Standard
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(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 Dust
emission

during
manual
mining,

transportati
on and

loading/unl
oading of

Sand

Particulate
Matter

Water
sprinkling

system and
Green Belt for
controlling dust

emission

S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air

Standard as per
E(P) Act 1986.

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
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1.	This consent is valid for production capacity Sand- 160000 Cu meter/year by opencast and semi
mechanized mining in 8.0 Hectare Lease area at Khand no.-3,village-BHILORE, BARA,District-
PRAYAGRAJ.
2.	Mining unit shall comply with the conditions of Environmental Clearance issued vide EC letter No.
54/Parya/SEAC/4012/2018 dated 07.05.2018 and submit its compliance report to UPPCB.
3.	If the lease agreement expires prior to 31-12-2025, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.
4.	Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.
5.	The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.
6.	Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
7.	Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
8.	The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
9.	Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Sand.
10.	Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
11.	Unit shall submit ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
12.	All trucks, tractors used in transportation of Sand shall be covered by canvas sheet to prevent dust
emission.
13.	Water will be sprayed after loading activity (if Sand collected could be dry condition)
14.	The dust suppression measures like water spraying will be done on the haul roads and working areas.
15.	Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
16.	Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
17.	Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time.
18.	Consent fees if revised, shall be payable by industry from the date of its applicability.
19.	Industry shall comply with the relevant provisions of Environmental Laws.
20.	If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.
 

                                                                                    
                                                                                    

 Chief Environmental Officer (circle-2)
Copy to:

                                                                                    
Regional Officer, UPPCB, Prayagraj with direction to send the compliance report of CTO conditions on
quarterly basis.

Rajendra 
Singh

Digitally signed by 
Rajendra Singh 
Date: 2024.03.10 
09:55:48 +05'30'
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Chief Environmental Officer (circle-2)

                                                                                    

Rajendra 
Singh

Digitally signed by 
Rajendra Singh 
Date: 2024.03.10 
09:56:01 +05'30'
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to M/s Aman Brick Field located at Khand No. 10/19 to 10/21, Village  Kataieya,
Tehsil - Chayal, District - Kaushambi, U.P.,KAUSHAMBI,212202. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions
:-
1.					This CCA M/s Aman Brick Field granted for the period from 15/04/2023 to 31/12/2027 and valid for
manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

177573/UPPCB/Allahabad(UPPCBRO)/CTO/both/KAUSHAMBI/2023 Date: 22/05/2023

To,

M/s

M/s Aman Brick Field

Khand No. 10/19 to 10/21, Village  Kataieya, Tehsil - Chayal, District -
Kaushambi, U.P.,KAUSHAMBI,212202

Application Id-
19833897

S
No

Product Quantity Unit

1 Sand/Morrum 75000 Cubic Meters/Year

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 1.0 KLD Septic Tank Soak Pit

S.No. Parameter Standard
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(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 Dust
emission

during
manual
mining,

transportati
on and

loading/unl
oading of

Sand/Morru
m.

Particulate
Matter

water
sprinkling

system and
Green Belt for
controlling dust

emission.

S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air

Standard as per
E(P) Act 1986.

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-
1.	This consent is valid for production capacity Sand/Morrum-75000 Cu meter/year by opencast and manual
mining in 10 Hectare Lease area at Khand No. 10/19 to 10/21, Village Kataieya, Tehsil - Chayal, District -
Kaushambi.
2.	Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC21B001UP118796 dated
22.11.2021 and submit its compliance report to UPPCB.
3.	If the lease agreement expires prior to 31-12-2027, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.
4.	Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.
5.	The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.
6.	Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
7.	Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
8.	The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
9.	Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Sand/Morrum.
10.	Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
11.	Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
12.	All trucks, tractors used in transportation of Sand/Morrumshall be covered by canvas sheet to prevent
dust emission.
13.	Water will be sprayed after loading activity (if Sand/Morrumcollected could be dry condition)
14.	The dust suppression measures like water spraying will be done on the haul roads and working areas.
15.	Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
16.	Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
17.	Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time.
18.	Consent fees if revised, shall be payable by industry from the date of its applicability.
19.	Industry shall comply with the relevant provisions of Environmental Laws.
20.	If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.
 

                                                                                    
                                                                                    

 Chief Environmental Officer (circle-2)
Copy to:

                                                                                    

RAJENDRA SINGH
Digitally signed by RAJENDRA 
SINGH 
Date: 2023.05.22 17:40:34 +05'30'
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Regional Officer, UPPCB, Prayagraj with direction to send the compliance report of CTO conditions on
quarterly basis.

                                                                                    
Chief Environmental Officer (circle-2)

                                                                                    

RAJENDRA SINGH Digitally signed by RAJENDRA SINGH 
Date: 2023.05.22 17:40:48 +05'30'
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Certificate No. 

Certificate lssued Date 

Account Reterence 

Unique Doc. Reference 

Purchased by 
Description of Document 

Property Description 

Consideration Price (Rs.) 

First Party 
Second Party 
Stamp Duty Paid By 

Stamp Duty Amount(Rs.) 

Statutory Alert. 

INDIA NON JUDICIAL 

Government of Uttar Pradesh 

e-Stamp 

IN-UP04872057100717U 
31-May 2022 12:03 PM 

NEWIMPACC (SV)/ up14177104/ SIRATHU/ UP-KSM 

SUBIN-UPUP14177104011787201564850 

Article 35 Lease 
: Messrs Maa Vaishno Traders Pro Jagdeesh Prasad 

(3K0 

District Magistrate Kaushambi 

: Mauja MohammadaBad Kewat Ka Pura Khand No.9/27 Se 9/29 Area 

21.50 Hectare Only 

: Messrs Maa Vaishno Traders Pro Jagdeesh Prasad 

Messrs Maa Vaishno Traders Pro Jagdeesh Prasad . 

34,65,300 
(Thirty Four Lakh Sixty Five ThouUsand Three Hundred p'ly) 

RAJAN KUMAR 

PAPER 

2 The onus of checking the loginacy is on the users of the certicate 

Lia No. 59 ACC CODE UPYASTAVA 

Add. LOHARPUR, SIRATHU 

KAUSHAMBI MOBILE-sa95817391 

Kaushgmbi) 

Please write or type below this line 

3 in case of any discrepancy please inform the Competent Authorty 

bgtstr 

( HUyyvgs) 

e should be verified at www shcilestamp com or usng e-Stanp Mobile App of Stock Hoiding 

1. Ihe authenticty of this Stainp certtcale te and as avatable on the website/ Mobile App rerders t invald Any discrepancy in the detals ofn hs 

300 4,65,300*34.55,300 

JID 0000415004 
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94HOYHO-6 

HÌgHGTGIG Gqe I yrar qug iAI 9/27 9/29 bcd 21.5080 

grfaoru (State Level Environment Impact Assessment Authority, Uttar Pradesh) ya HI SIAUPIMIN/69899/2021 & SEIAA, U.P File No. 
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GI4, �ey (beds)çR f (veins seams) ot ga 3 à H|-1 3ATe 

FOHO 

(4) 

1 

2 

3 

4 

ft 

A 

aAfr 

B 

3) - qUg HBN 9/26 

C 

D 

g HI 10/1 

HT-1 

HA0T (Latitude) 

N -25°17.025" 
N -25°17.241" 

N -25°17.068" 
N -25°16.895" 

tR longitude) 

E-81°31.664" 
E-81°31.950" 
E-81°32.083" 
E-81°31.840" 

farrfT 
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184254/UPPCB/Alahabad(UPPCBRO)/CTOboth/KAUSHAMBU2023 
To, 

M/s 

Uttar Pradesh Pollution Control Board 
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 
Phone 0522-272082%,272083 , Fax 0522-2720764, Email: infoauppcb. in, Website: www.uppcb.com 

MAA VAISHNO TRADERS 

Khand No. 9/27 to 9/29, Village Mohammadabad Kewat ka Purwa, 
Tehsil Chayal, District Kaushambi, Uttar 
Pradesh,KAUSHAMBI,212202 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated 
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution) 
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

No 

CCA is hereby granted to MAA VAISHNO TRADERS located at Khand No. 9/27 to 9/29, Village 
Mohammadabad Kewat ka Purwa, Tehsil Chayal, District Kaushambi, Uttar 
Pradesh,KAUSHAMBI,212202. subject to the provisions of the Water Act, Air Act and the orders that 
may be made further and subject to following terms and conditions : 
1. This cCA MAA VAISHNO TRADERS granted for the period from 25/05/2023 to 31/12/2024 and 
valid for manufacturing of following products. 

Product 

Sand/Morrum 

Kind of EMuent 

Domestic 

Quantity 

172000 

S.No. 

Quantity(KLD) 
1.0 KLD 

Unit 

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended -
() The daily quantity of effluent discharge (KLD) : 

Cubic Meters/Year 

Date: 25/05/2023 

Treatment facility 
Septic Tank 

Application Id 
21176769 

Parameter 

Industrial Efluent Quality Standard 

(ii) Trade Efluent Treatment and Disposal :-The applicant shall operate Efluent Treatment Plant consisting 
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality. 
In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to 

be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 

Discharge point 

(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises 
for gardening etc. Quality of the treated efluent shall meet to the following general and specific standards as 
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time : 

Soak Pit 

Standard 

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with 
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be 
stopped immediately. and this Board has to be intimated by fax/phonelemail with a report in this regard to be 
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ktcned immediately. 
reated sewage shall be reused in gardening as far as possible. The STP shall be maintained 

Aainuously so as to achieve the quality of the treated sewage to the following standards. 
S No. 

. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended : 

S No. 

a The applicant shall use following fuel and install a comprehensive control system consisting of control 
eauipment as required with reference to generation of emissions and operate and maintain the same 
continuously so as to achieve the level of pollutants to the following standards. 

1 

Parameters 

S No. 
1 

Air 
Pollution 
Source 
Dust 

emission 
during 
manual 

mining, transportati 
on and 

loading/unl 
oading of 

Sand/Morru 
m. 

Air Pollution Source Details 

Type of fuel Stack no 

Standards for 
Noise level in 
db(A) Leq 

Standards 

Stack no 

Emmission Quality Standards 

(ii) The unit will not use any type of restricted fuel. 

Parameters 

Area 

Control 
Device 

Particulate 
Matter 

Particulate Matter 

Area 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped 
immediatcly and this Board has lo be intimated by fax/phone/email with a report in this regard to be 
dispatched immediately 

IndustrialCommercial Residential 
Area 

Day Night Day Night 
Time Time Time Time 
75 70 65 55 

Height of 
Stack 

iüi) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is 
required for meeting the ambient noise standards for night and day time as prescribed for respective 
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows : 
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. 

water 

sprinkling 
system and 

Green Belt for 
controlling dust 

emission. 

Standards 

Ambient Air 
Standard as per 

E(P) Act 1986. 

Silence 
Zone 

DayNight Day Night 
Time TimeTime Time 
55 45 50 40 

4. Essential documents to be submitted by the Industry/Unit as Applicable : 
(i)) Environment Statement in Form-V of Environment (Protection) Rules, 1986. 
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puarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area. lent Authority reserves the right to change/modify/add any time any condition of this CCA. it has to comply with the following specific & general conditions. Non compliance of any provision of CA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and nshoundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules. In compliance to the G.0 1011/81-7-2021-09 (Writ)/2016 dated. 13.10.202 1 issued by Department of 
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as 
ner the SOP available at URL:-http://www.upecp.in/Training Session.aspx for ensuring timely compliance of 
this direction, you are hercby directed to submit a bank guarantee with minimum validity of one year of the 
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand 
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non 

compliance of this direction, your consent will be revoked by the Board. 
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction 

then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the 
responsibility of the industry to comply with the various conditions of the NOC obtained from the 
coripetent authority and submit to the Board, within 3 months time failing which CTO will be revoked. 

General Conditions: 
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three 
month from the laboratory recognized by the MoEF and shall report to the UPPCB. 
2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered 
outlet for the discharge of effluent or gases emission or sewage waste from the unit. 
3. Treatcd Industial waste watcr and domestic waste waler shall be disposed jointly at one disposal point. 
The applicant shall provide discharge measurement equipment at final disposal point. 
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated 
conditions within 30 days of rcccipt of this CCA, If al any point of time, it is found that the industry is not 
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action 
shall be initiated against the applicant. 
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof 
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution 
Control equipment and stack for smooth sampling/monitoring of eficiency of pollution control systems. 
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials. 
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to 
occur in excess of standards laid down, such information shall be reported to the Board's offices and all 
other concerned offices. In case of failure of pollution control equipment, the production process connected 
to it shall be stopped with immediate effect. 
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack 
only. 
10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, 
it shall be imperative to stop production in the industry with immediate effect and such information shall be 
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by 
the Competent Authority. 
11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ 
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge 
point or emission point 
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as 
may be necessary. 
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ific Conditions; 

s consent is valid for production capacity Sand/Morrum- 172000 Cu meter'year by opencast and semi 
nized mining in 21.5 Hectare Lease area at Khand No.- 9/27 to 9/29, Village-Mohammadabad Kewat 

Ka Purwa, Tehsil- Chayal, District- Kaushambi. 
Mining unit shall comply with the conditions of Environmental Clearance issued by State Level 

Environment Impact Assessment Authority (SEIAA) vide EC ldentification No. EC22B001UP| | 1289 dated 
0405.2022 and submit its compliance report to UPPCB. 
3. If the lcase agreement expires prior to 31-12-2024, then the validity of this CTO shall stand expired 
simultaneously with the expiry of mining lease. 
4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District 
Administration. 

5. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current 
Assets -Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In 
case CTO fee dues then it shall be submitted to the Board immediately. 
6. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance. 
7. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission 
from UPGWA. 

8. The domestic eftluent shall be treated through septic tank/soak pit or provide mobile toilet facility. 
Industry shall maintain ZLD. 
9. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of 

dust cmission during mining, Lransportation, loading and unloading of Sand/Morrum. 
10. Unit should operate and maintain installed water sprinkler system efectively and continuously to achicve 
the standards prescribed under E(P) Rules, 1986. 

11. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the 
Board. 

12. All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent 
dust emission. 

13. Water will be sprayed after loading activity (if Sand/ Morrum collected could be dry condition) 
14. The dust suppression measures like water spraying will be done on the haul roads and working areas. 
15. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans 

boundary Movement) Rules 2016. 
16. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place. 
17. Industry shall abide by directions given by Hon'ble Court, Hon'ble NGT, MoEF&CC, Central Pollution 
Control Board, UPPCB and District Administration for protectionand safe guard of environment from time 
to time. 

18. Consent fees if revised, shall be payable by industry from the date of its applicability. 
19, Industry shall comply with the relevant provisions of Environmental Laws. 

order. 

20. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain 
Suspended during the closure period and after ensuring the compliance and after revocation of closure order, 
the CTO will automatically be effective with additional conditions mentioned in the closure revocation 

Copy to: 

Digitally signed by RAJENDRA 

Date: 2023.06 20 07:32-26 +05'30 
RAJENDRA SINGH sINGH 

Chief Environmental Officer (circle-2) 
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voS/k [kuu ds fo:) foxr 06 ekg esa dh x;h dk;Zokgh dk fooj.k %& 
 

Ø0 ekg voS/k [kuudrkZ dk uke o irk d`r dk;Zokgh 

ntZ djk;h 

x;h FIR 

ek0 U;k;ky; 

dks izsf"kr ifjokn 

1- vDVwcj] 2023 vKkr 1 0 

2 uoEcj] 2023 vKkr 1 0 

3 fnlEcj] 2023 & 0 0 

4 tuojh] 2024 es0 veu fczd QhYM izks0 Jh tkosn vyh 

iq= Jh lkfcj vyh fu0 lqHkk"k uxj] lSuh] 

fljkFkw] dkS'kkEch 

1 0 

5 Qjojh] 2024 es0 veu fczd QhYM izks0 Jh tkosn vyh 

iq= Jh lkfcj vyh fu0 lqHkk"k uxj] lSuh] 

fljkFkw] dkS'kkEchA 

1 0 

6 ekpZ] 2024 & 0 0 

7 vizSYk] 2024 & 1 

¼vKkr½ 

1 

¼es0 veu fczd QhYM½ 
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 Lohd`r [kuu iV~Vks eas foxr 06 ekg esa voS/k [kuu dh jksdFkke gsrq dh x;h tkWp dk 

fooj.k %& 
 

es0 veu fczd QhYM izks0 tkosn vyh iq= Jh lkfcj vyh fu0 lqHkk"k uxj lSuh fljkFkw dkS'kkEch 

[kuu iV~Vk {ks= xzke dVS;k [k.M la[;k&10@19 ls 10@21 {ks0&10gs0 %& 

 

 

Ø0 tkWp dh 

frfFk 

ik;h x;h vfu;ferrk dk;Zokgh 

1- 17-11-2023 dksbZ vfu;ferrk ugha ik;h x;h & 

2- 04-12-2023 [kuu dk;Z cUn ik;k x;k & 

3- 23-01-2024 364 ?kuehVj ckyw@eksje dk voS/k [kuu@ 

ifjogu   

Fkkuk ljk; vfdy eas izFke lwpuk fjiksVZ ntZ djk;h x;h gS 

rFkk uksfVl fuxZr fd;k x;k gSA 

4- 09-02-2024 1365 ?kuehVj ckyw@eksje dk voS/k [kuu@ 

ifjogu   

Fkkuk ljk; vfdy eas izFke lwpuk fjiksVZ ntZ djk;h x;h gS 

rFkk uksfVl fuxZr fd;k x;k gSA 

5- 15-03-2024 vfu;ferrk ugha ik;h x;h & 

6- 10-04-2024 252 ?kuehVj ckyw@eksje dk voS/k [kuu@ 

ifjogu   

ek0 U;k;ky; eas ifjokn ;ksftr fd;k x;k gS rFkk uksfVl 

fuxZr fd;k x;k gSA 

7- 23-04-2024 vfu;ferrk ugha ik;h x;h & 
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 Lohd`r [kuu iV~Vks eas foxr 06 ekg esa voS/k [kuu dh jksdFkke gsrq dh x;h tkWp dk 

fooj.k %& 

 

Jh eks0 vj'kn flfn~nhdh iq= Jh v[rj gqlSu fu0 okMZ ua0&8] gtjrxat] pk;y [kkl] dkS'kkEch 

[kuu iV~Vk {ks= xzke dVS;k [k.M la[;k&10@10 ls 10@13 {ks0&20gs0 %& 

 

 

Ø0 tkWp dh 

frfFk 

ik;h x;h vfu;ferrk dk;Zokgh 

1- 23-01-2024 dksbZ vfu;ferrk ugha ik;h x;h & 

2- 16-02-2024 [kuu ls mRiUu xM~~<ks eas ty Lrj vkus ds ckn Hkh 

mDr xM~<ks ls [kuu fd;s tkus ds fpUg ik;s x;s 

iV~Vk/kkjd dks uksfVl fnukad 17-02-2024 fuxZr fd;k 

x;k FkkA iV~Vk/kkjd }kjk mDr vfu;ferrk gsrq 

fu/kkZfjr 'kkfLr dh /kujkf'k tek djk nh x;h gSA 

3- 15-03-2024 dksbZ vfu;ferrk ugha ik;h x;h & 

4- 05-04-2024 [kuu ds i'pkr {ks= eas ty Lrj vkus ds ckn Hkh 

ty Hkjko okys {ks= ls [kuu ds fpUg ik;s x;s 

iV~Vk/kkjd dks mDr vfu;feRkrk ds dkj.k uksfVl 

fnukad 06-04-2024 dks fuxZr fd;k x;k gS] rFkk vxzsrj 

dk;Zokgh izpfyr gSA 

5- 23-04-2024 dksbZ vfu;ferrk ugha ik;h x;h & 

6- 09-05-2024 [kuu ds i'pkr {ks= eas ty Lrj vkus ds ckn Hkh 

ty Hkjko okys {ks= ls [kuu ds fpUg ik;s x;s 

iV~Vk/kkjd dks mDr vfu;feRkrk ds dkj.k uksfVl 

fnukad 13-05-2024 dks fuxZr fd;k x;k gS] rFkk vxzsrj 

dk;Zokgh izpfyr gSA 
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 Lohd`r [kuu iV~Vks eas foxr 06 ekg esa voS/k [kuu dh jksdFkke gsrq dh x;h tkWp dk 

fooj.k %& 

 

es0 ekW oS".kks VªsMlZ izks0 Jh txnh'k izlkn iq= Jh cytksj fu0 fuf/k;kWok] fljkFkw] dkS'kkEch [kuu 

iV~Vk {ks= xzke eksgEenkckn dsoV dk iqjok [k.M la[;k&9@27 ls 9@29 {ks0&21-50 gs0 %& 

 

 

Ø0 tkWp dh 

frfFk 

ik;h x;h vfu;ferrk dk;Zokgh 

1- 23-04-2024 dksbZ vfu;ferrk ugha ik;h x;h  [kuu dk;Z ekg vDVwcj] 2023 ls cUn gSA 
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Lohd`r [kuu iV~Vks eas foxr 06 ekg esa voS/k [kuu dh jksdFkke gsrq dh x;h tkWp dk fooj.k %& 

 

Jh v:.k dqekj f=ikBh iq= Jh Hkksyk ukFk f=ikBh fu0 193,@1,] fryd uxj] vYykiqj] 

iz;kxjkt [kuu iV~Vk {ks= xzke jkeuxj egsok [k.M la[;k&16@11 ls 16@14 {ks0&25gs0 %& 

 

 

Ø0 tkWp dh 

frfFk 

ik;h x;h vfu;ferrk dk;Zokgh 

1- 17-01-2024 dksbZ vfu;ferrk ugha ik;h x;h & 

2- 06-02-2024 [kuu {ks= eas 03 vksojyksM okgu ckyw@eksje ls 

Hkjs ik;s x;s rFkk ,d lhek LrEHk yxk ugha ik;k 

x;k FkkA 

iV~Vk/kkjd dks uksfVl fnukad 12-02-2024 fuxZr fd;k 

x;k FkkA iV~Vk/kkjd }kjk mDr vfu;ferrk gsrq fu/kkZfjr 

'kkfLr dh /kujkf'k tek djk nh x;h gSA 

3- 15-03-2024 dksbZ vfu;ferrk ugha ik;h x;h & 

4- 23-04-2024 dksbZ vfu;ferrk ugha ik;h x;h & 
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 Lohd`r [kuu iV~Vks eas foxr 06 ekg esa voS/k [kuu dh jksdFkke gsrq dh x;h tkWp dk 

fooj.k %& 

 

Jh egs'k pUnz iq= Jh jke [ksykou fu0 pd uxj f}rh;] ea>uiqj dkS'kkEch [kuu iV~Vk {ks= 

xzke cM+gjh [k.M la[;k&13@15 ls 13@17 {ks0&11gs0 %& 

 

 

Ø0 tkWp dh 

frfFk 

ik;h x;h vfu;ferrk dk;Zokgh 

1- 06-12-2023 dksbZ vfu;ferrk ugha ik;h x;h & 

2- 06-02-2024 [kuu {ks= eas 01 vksojyksM okgu 

ckyw@eksje ls Hkjs ik;s x;s 

iV~Vk/kkjd dks uksfVl fnukad 12-02-2024 fuxZr fd;k x;k FkkA 

iV~Vk/kkjd }kjk mDr vfu;ferrk gsrq fu/kkZfjr 'kkfLr dh /kujkf'k 

tek djk nh x;h gSA 

3- 15-03-2024 dksbZ vfu;ferrk ugha ik;h x;h & 

4- 23-04-2024 dksbZ vfu;ferrk ugha ik;h x;h & 
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1- tuin dkS'kkEch eaas voS/k [kuu@ifjogu dh jksdFkke gsrq fd;s x;s iz;kl vUrxZr  rglhy 

pk;y vUrxZr frYgkiqj eksM+ ,oa rglhy fljkFkw vUrxZr ysgnjh eas ,0vkbZ0 ;qDr ekuo jfgr 

vkVksesVsM psd xsV dh LFkkiuk foRrh; o"kZ 2022&23 ds ekg vDVwcj] 2023 eas dh x;h gSA mDRk 

nksuks psd xsV funs'kky; fLFkr IMSS ¼Integrated Mining Survillance System½ ls tqM+k gqvk gSA funs'kky; 

ds MkVk lsUVj ls izkIr MkVk ds vk/kkj ij mi[kfutksa dk voS/k ifjogu djus okys okguksa dks 

fpfUgr dj muds fo:) fu;ekuqlkj dk;Zokgh dh tkrh gSA  

 tuin eas LFkkfir 02 psd xsV ds QksVksxzkQ %& 

       

2- voS/k [kuu@ifjogu dh jksdFkke gsrq 'kklukns'k la[;k&12@2023@I@435766@2023 

@86&01099@136@2019 fnukad 29-11-2023 ds vuqikyu eas ftykf/kdkjh dh v/;{krk eas 08 

lnL;h; dk;Zcy xfBr gSA xfBr 08 lnL;h; dk;Zcy }kjk le;&le; ij tuin eas voS/k 

[kuu@ifjogu dh tkWp fd;k tkrk gS rFkk tkWp ds nkSjku vfu;ferrk ik;s tkus ij fu;ekuqlkj 

dk;Zokgh vey eas yk;h tkrh gSA  

 VkLd QkslZ ds v/;{k }kjk lnL;ksa ds lkFk fnukad 02-12-2023 dks cSBd dh x;h FkhA cSBd 

ds nkSjku voS/k [kuu@ifjogu@vksojyksfMax ij izHkkoh vadq'k yxk;s tkus gsrq ftykf/kdkjh }kjk 

vko';d funsZ'k fn;s x;sA VkLd QkslZ dh vkxkeh cSBd fnukad 15-03-2024 dks fu;r Fkh] ijUrq 

vifjgk;Z dkj.ko'k fu;r frfFk dks cSBd ugha dh tk ldhA fnukad 16-03-2024 ls yksd lHkk 

lkekU; fuokZpu] 2024 dh vf/klwpuk ykxw gks x;h gS tks orZeku eas izHkkoh gSA 
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